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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 477 of 2022 
 

RAJENDRA GANGSARI                         ………...APPLICANT 

VS 

STATE OF UTTRAKHAND  

AND OTHERS    ………..RESPONDENTS 

 
FACTUAL REPORT ON BEHALF OF AMICUS CURIE 

 
1. That by order dated 19.03.2024, the undersign was 

appointed by this Hon’ble Tribunal as amicus curie in the 

aforesaid matter. In view of the said order the undersigned 

has visited the Municipal Solid Waste (MSW) Plant at 

Sheemshambada, Dehradun to assist and apprise this Court 

about the factual position. 

 
2. That the undersign visted the MSW Plant at Sheeshambada 

Dehradun on 25.06.2024 along with his associate/junior 

colleague and carried out the site inspection of the entire 

plant and nearby area between 4:45 pm to 8:00 pm. The said 

inspection was carried out in the presence of: 

i) Mr. Gaurav Kumar (Municipal Commissioner, 

Dehradun) 

ii)  Mr. Bir Singh Budhiyal (Addl. Commissioner, 

Municipal Corporation, Dehradun) 

iii)  Dr. Avinash Khanna (Chief Municipal Health Officer) 

iv)  Dr. R.K Chaturvedi (Regional Officer, UKPCB) 

v) Mr. Rakesh Khaandaani (Environmental Engineer, 

UKPCB) 
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vi) Mr. Naveen Tiwari (Project Engineer, NACOF India 

Ltd) 

vii) Mr. Vijay Kumar (Project Technician) 

viii) Mr. Sachin Khera (Lab Technician) 

ix) Mr. Uday Pratap Singh (Project Engineer) 

Applicant and locals 

x) Mr. Rajendra Gangsari 

xi)  Mr. Chaintanya Anil Gaur 

xii) Mr. Jitendra Gupta 

xiii)  Mr. Ganesh Saklani 

xiv) Mr. Rai Singh 

xv)  Mr. Niranjan Chauhan  

xvi) Mr. Prakash Bhatt 

xvii) Mr. Rishab 

 
3. OBSERVATION ON MSW PLANT FOR PROCESSING 

AND DISPOSAL OF THE DAILY WASTE GENERATED 
 

3.1 That during the inspection it was observed that the 

MSW Plant is operated by NACOF India Pvt. Ltd. 

since 2022. As per the information provided, the plant 

is processing municipal waste of 400-450 mt tons daily 

collected from 98 wards of the city of Dehradun and of 

nearby village Selaqui. The plant is operated daily for 

16 hours in two shifts i.e., from 06:00 am to 02:00 pm. 

And from 02:00 p.m. to 10:00 a.m. A true copy of a list 

of the waste collected in a day from 98 wards for 

24.06.2024 is ANNEXURE AC-1. 

 
3.2 That the municipal waste collected from the 98 wards 

and Seliqua is not seggregated and is mixed. The said 

mixed waste is transported to the MSW Plant by 
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trucks. Though no trucks were seen bringing the waste 

during the inspection, however, the waste was found 

outside at the boundary of the MSW Plant on roads and 

in the drain, suggesting that the waste transported is 

not properly covered and often falls on the roads.  

 
3.3 That the waste brought at the plant is weighted and 

then sent to tipping floor. Thereafter, the waste is sent 

to 2 x 75mm trommel of capacity 30 tonnes per hour 

each. This 75 mm trommel seggregates waste of >75 

mm and < 75 mm. Waste >75mm is sent to RDF 

drying which is then sent to shredder and then sent to 

cement or other factories. The <75 mm waste is sent to 

windrows for composting for 28 days. Thereafter, it is 

sent to 25 mm trommel. The inert which are >25 mm 

are sent to RDF drying and then sent to shredder and 

finally to the cement and other factories. While <25 

mm is shifted for curing for 14 days to turn it to 

compost. Lastly, after 14 days it is sent to 4 mm 

trommel where inert >4 mm is sent to landfill while < 

4mm (compost) remains. A true copy of the flow chart 

of the plant dated Nil is ANNEXURE AC-2 and 

relevant photographs of the process taken during the 

inspection are ANNEXURE AC-3. 

 
3.4 That as per the information provided by the Municial 

Corporation, Dehradun tender for supply and 

installation of additional 75mm trommel, 30 TPH 

balastic separator and 25 TPH shredder machines is 

already in process. It was informed that the price bid 

for the same was opened on 22.06.2024 and the 

3 678



finalisation of the tenders was in progress. A true copy 

of the description chart of the tenders floated by the 

Municiapl Corporation, Dehradun dated NIL is 

ANNEXURE AC-4. 

 
3.5 That it was found during inspection that inside the shed 

of MSW Plant there was leachet on the floor and inside 

the plant has smell all over, certainly due to the 

processing of the waste. However, outside the plant 

there was no such leachet noticed on the floor nor there 

was smell of the waste processed.  

 
3.6 There are two evaporation ponds outside the shed in 

open where the entire leachet is collected and the same 

is processed through leachet treatment plant (LTP 15 

KLD) and CDRO Plant which is of 30 KLD. It was 

informed that the tender has been floated by the 

Municipal Corporation for upgradation of the CDRO 

plant to 100 KLD from 30 KLD. As per the 

information provided by the Municipal Corporation, 

Dehradun the tender is in process and technical bid was 

to be opened on 25.06.2024 for upgradation of the 

plant to 100 KLD. The chart at Annexure AC-4 shows 

the time lines of tender at serial no. 2.  

 
3.7 That Applicant and locals have informed that during 

rains the ponds of leachet overflow as these ponds are 

in open. It was further informed that on the said ponds 

overflowing the leachet mixed with the rain water is 

drained out of the premises of the MSW plant into the 

adjoining fields which then flows to the nearby river. 
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This grievance of the Applicants and locals appears to 

be correct as the ponds are in open and hence 

overflowing of ponds during rains cannot be denied. 

But as informed by the officials of the Municipal 

Corporation this plant is to be uprgarded to 100 KLD 

and tenders have already been floated. Relevant 

photographs of the ponds taken during the inspection is 

ANNEXURE AC-5 

 
3.8 That as per the information provided by NACOF, the 

RDF generated from the 75 mm and 25 mm trommel is 

disposed of by sending it to the cement industries at 

various locations. NACOF has entered into an 

agreement with Shree Cement Ltd., JK Cement, 

Ambuja Cement, etc. for disposal of RDF. A true copy 

of agreement with Shree Cement dated 30.01.2023 and 

purchase order of JK Cement dated 19.08.2023 is 

ANNEXURE AC-6.  

 
3.9 That the compost that is generated finally is sold off by 

NACOF as well as given in free samples. A copy of a 

purchase order from Indian Agro Organics dated 

26.12.2023 is ANNXURE AC-7. 

 
3.10 That as per the informtion provided by the NACOF 

from November 2022 upto May 2024, the plant has 

received a total of 2,29,333.96 tons of municipal solid 

waste. The RDF production during the said period was 

41.86 % of the total waste received which is 96,007.69 

tons. Similarly, the compost produced was 2.12 % of 

the total waste received i.e., 4,574.02 tons. It is also 
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noteworthy that as per the information provided by 

NACOF, a total of only 8,921.42 tons of RDF is 

dispossed off and there is a balance of 87,086.27 tons 

of RDF lying with it. A true copy of the page no. 3 & 4 

of the Progress Report provided by NACOF for period 

26.11.2022 to 31.05.2024 is ANNXURE AC-8.  

 
4. OBSERVATION ON LEGACY WASTE LYING AT 

MSW PLANT AT SHEESHAMBADA, DEHRADUN 
 

4.1 That it was observed during the inspection that this 

legacy waste of around 4.20 Lakh tons is lying at the 

land fill site at the plant. The plant is established on a 

total land of 8.232 hct (20 acres) whereas the legacy 

waste is lying on almost 6 acres of the entire land.  

 
4.2 That it was informed that earlier the plant was operated 

by one Ramky Enviro Engineers Ltd. The tender was 

given to the said company to start operations in 2018. 

The Ramky operated the site from 2018 to 2022, i.e., 

for four years. However, Ramky did not operate the 

plant and processed the municipal waste brought to it 

rather kept on dumping the same at the land fill site. It 

was informed that on average, 250-275 tons of 

municipal waste was collected and brought to the site 

for processing but Ramky failed to process the same. 

Hence, there is a legacy waste of approx 4.20 lakh tons 

on the site. A true copy of the photographs of the 

legacy waste taken during the inspection along with the 

google imagery showing the magnitude of the waste 

dated NIL is is ANNEXURE AC-9. 
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4.3 That it was informed by Shri RK Chaturvedi, Regional 

Officer, UKPCB that legal action against the Ramky is 

taken and the matter is pending consideration. It was 

informed by officials of Municipal Corporation, 

Dehradun present that for the purpose of disposal of 

the said legacy waste, tender has already been floated 

and as soon as the same is finalised, the work of 

processing the legacy waste will commence. It was 

informed that an estimated period of 2 years will be 

required to complete the processing and disposal of the 

legacy waste. The chart at Annexure AC-4 shows the 

time lines of tender at serial no. 3. 

 
4.4 That extreme odour and smell was observed near the 

legacy waste as there was no wind at the time of 

inspection, the odour of the waste was not observed at 

distance from it. Primarily, Applicants and locals are 

aggrieved by the foul smell from the legacy waste in 

the plant which is causing air pollution in the nearby 

area. Considering the quantum of legacy waste and 

distance of village which is around 300-400m from the 

plant, the grievance is justified.  

 
4.5 That the Applicants also informed that on the north of 

the MSW Plant, is the land of the forest department 

and water flows down the hill from the said forest into 

the storm water drain which reaches to the Aasan river 

which is at a distance of around 200m from the plant. 

The grievance of the Applicant is that the storm water 

drain passes through the MSW Plant which floods the 

plant during the rains. In order to prevent the flooding 
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it was informed that the said rain water mixed with 

leachet is drained out from the back walls of the plant 

which goes to the Aasan river. It was also informed by 

the Applicant that earlier in past, even the walls of the 

plant have fallen for the reason of the pressure of the 

accumulated flood water. 

 
4.6 That during inspection it was found that there was 

permanent space at the bottom of the back walls of the 

plant in order to facilitate and draining the storm water 

mixed with leachet out of the plant. The Applicant also 

provided photographs of the same location of the rainy 

season showing the polluted water being drained out 

from the same permanent spaces at the bottom of the 

back walls. A hole was also found in the back wall of 

the plant which the Applicant alleged was used to 

pump out the leachet mixed water from the plant, 

however, the same was denied by the officials present. 

Photographs of the back walls taken during the 

inspection along with the photographs provided by the 

Applicants and locals showing the discharge of dated 

NIL is ANNXURE AC-10. 

 
4.7 That it was informed by the officials of Municipal 

Corporation, Dehradun present during the inspection 

that the Corporation has earlier asked the forest 

department to provide part of it’s land so as to make a 

trench outside the walls of the MSW Plant so as to 

prevent the storm water flowing downhill from 

entering into the plant. However, the forest department 

has denied to transfer any land or to allow making 
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trench on it’s land. Hence, it was informed that the 

Corporation now proposes to shift the walls of the 

plant to the inner side so as to provide a trench for the 

storm water outside it’s boundaries in order to prevent 

flooding within the plant.  

 
4.8 That the Municipal Corporation, Dehradun is required 

to remove the aforesaid deficiencies as stated above.  

 
5. GENERAL OBSERVATIONS ABOUT THE MSW 

PLANT 

 
5.1 That the MSW Plant is located at Sheeshambada 

village of District Dehradun on a total plot area of 

8.323 hectares. The said plant is at an aerial distance of 

around 14-15 kms from the Dehradun city. The said 

plant is established at a considerable distant place 

outside the city premises.  

 
5.2 That, the said plant is located near village Selaqui and 

as per the information given by the Applicant and other 

residents during the visit, the population of the said 

entire village is around 5,00,000. The Applicant and 

locals are affected by the air pollution and water 

pollution including the contamination of ground water 

due to the said MSW Plant and requested for shifting 

of the plant to some other location. 

 
5.3 That during inspection, test report of ground water of 

the area dated 07.05.2024 and test report of air quality 

at the plant dated 07.05.2024 was provided by the 

officials present. From perusal of the said report, it was 
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found that the parameters in both the reports were 

much below the desirable limit and as such no ground 

water contamination or air pollution was found. But it 

cannot be denied that the residents of nearby village 

Selaqui were not affected by the bad odour and smell 

coming from the plant which is particularly from the 

legacy waste. A true copy of the ground water test 

report dated 07.05.2024 is ANNEXURE AC-11 and a 

true copy of the air test report dated 07.05.2024 is 

ANNEXURE AC-12.  

 
5.4 That the MSW Plant was established pursuant to the 

grant of EC dated 08.12.2014 under the direction of 

Supreme Court dated 07.05.2014 in Civil Appeal No. 

5581 of 2014 and CTE granted on 26.09.2015. It is 

pertinent to bring before this Tribunal that earlier a PIL 

No. 93 of 2013 was filed before the High Court of 

Uttrakhand at Nainital against the Municipal 

Corporation, Dehradun for dumping the solid waste at 

a particular place. By order dated 24.07.2013, the High 

Court directed the Municipal Corporation, Dehradun to 

remove the accumulated waste from the site within 

three weeks. By another order dated 16.08.2013, the 

High Court scolded the Municipal Corporation, 

Dehradun for not discharging it’s obligations by 

establishing a solid waste management facility. A copy 

of orders dated 24.07.2013 and 16.08.2013 passed in 

W.P (PIL) No. 93 of 2013 is ANNEXURE AC-13 
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5.5 That against the order dated 16.08.2013, the Municipal 

Corporation, Dehradun filed SLP (Civil) No. 27363 of 

2013. After considering the arguments and affidavits of 

the parties, the Supreme Court found the Municipal 

Corporation, Dehradun to be justified in making the 

Site-II, i.e., present location fully operational by setting 

up the solid waste management plant. Hence the 

Hon’ble Supreme Court directed the MOEF&CC to 

accord EC to the Municipal Corporation, Dehradun. A 

true copy of the order passed in SLP (C) No. 27363 of 

2013 dated is 07.05.2014 is ANNEXURE AC-14. 

 
5.6 That pursuant to the direction passed by the Hon’ble 

Supreme Court, the Municipal Corporation, Dehradun 

was granted EC on 08.05.2014. It is pertinent to 

mention para 3 of the EC mentions that a minutes of 

Supreme Court Monitoring Committee (SCMC) dated 

08.03.2013 was filed with the MOEF wherein it was 

recommended by the SCMC that “in view of the fact 

that the topography of Doon Valley is such that it 

forms the catchment of some rivulet or the other which 

are by and large seasonal it would not be possible to 

find alternative site for the purpose.”. A true copy of 

the EC dated 08.12.2014 is ANNEXURE AC-15. 

 
5.7 That the officials of Municipal Corporation, Dehradun 

infomed and provided the copy of the judgememt of 

this Tribunal in Appeal No. 8 of 2015 wherein the 

grant of EC for setting up the plant at the site was 

challenged. However, the said Appeal was dismissed 
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and the EC for setting up the MSW Plant at the time 

was upheld.  

 
5.8 That MSW Plant at Sheeshambada, Dehradun was also 

found to be established in consonance with the Solid 

Waste Management Rules, 2016. No violation of the 

siting criteria was informed by the Applicants or locals 

present during inspection. Hence, in view of the 

aforesaid and the direction of the Supreme Court along 

with the minutes of meeting of SCMC, the grievance 

of Applicant and locals against the setting up of the 

plant and seeking relocation of the same is not legally 

justified. 

 
5.9 That as informed by the officials of Municipal 

Corporation, Dehradun shifting of the plant entirely is 

practically not possible as the legacy waste of 4.20 

lakh tons can only be processed and disposed of at the 

site. The disposal of the said legacy waste is informed 

to take around two years from the date of 

commencement of the process for which tender is 

already floated. Time line of the said tender given in 

Annexure AC-4.  

 
5.9 That the grievance of the Applicants and locals owing 

to the practical difficulty in their daily chores because 

of the stench and discharge of leachet outside the 

premises of the MSW Plant into the fields mainly 

appears to be because of the legacy waste lying at the 

site. Hence, the grievance of the Applicants will be 

sorted once the legacy waste is disposed of.  
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6. The said factual report is being submitted to this Hon’ble 

Tribunal. 

 
 

GAURAV AGARWAL 
Advocate, Supreme Court 

Amicus Curie 
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Imagery ©2024 Airbus, Imagery ©2024 Airbus, Maxar Technologies, Map data ©2024 50 m 

Selakui

GOOGLE IMAGERY OF MSW PLANT, SHEESHAMBADA
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Imagery ©2024 Airbus, Imagery ©2024 Airbus, Maxar Technologies, Map data ©2024 50 m 

Measure distance
Total area: 42,951.55 m² (462,326.66 ft²)
Total distance: 923.40 m (3,029.53 ft)
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	 	 	 	 	 	 	 	 	 ANNEXURE	AC-10	
	

	
	
Permanent	holes	at	the	bottom	of	the	back	wall	to	allow	the	storm	water	mixed	with	leachet	
from	the	plant	to	drain	which	flows	to	river	Asan	causing	river	pollution.	
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